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~ Grataity Act 5o that the factory owner may
not be able to deny the payment of Gratuity
fund to the workers., A separate fund will
be created for this purpose and it will be
treated as money deposited under LIC so
that if the industry becomes sick or is closed
at the -time of the retirement of a worker,
the concerned worker will pot be a loser
but will get gratuity and he will pot have
10 face any difficulty after retirement. These
are all commendable and progressive steps.
This commendable worl has been done in
a very short time. Never before such a good
work has been done. But the expectations
of the workers are still bhigh and there is
much work o do. | thiok the Ministry will
do good work under his leadership.

The main issue before us is 10 remove
usemployment asnd make employment
aveilable o the people. Wg will have to
provide jobs to about 48 lakh uremployed
youths during the 7th Five Year Plan We
csanot achicve this target by providing jobs
or getting the people employed in industries
only For this we will have to introduce the
scheme of “self employment’ and for making
it & success we will have 10 improve the
facilities in trainiog centres hke i T.ls. It
is shocking 1o note that only an allocation
of Rs. 17 crores bas been made for provigd-
ing more facilities in such training ceatres,
How can we bring about modernization
with such & mesgre allocation. The Ministry
has great responsibility to  bring about
necessarty improvements in  the workinrg
of the Ministry If we do not increase
sliocation in comsonance with the responsi-
bhility, we will not be able to the needful.

The workers bave great expectations
froe the Government. The workers contri-
bute a lot towards strengtheoing the econemy
of the country. A sum of Re 14,900 crores
towards the provident fund of the workers
is deposited in the security of the Govern-
- ment and is invested in the economy of the
country, Out of this amount Rs. 13 %00
crore under the Employees Provident Fund
Scheme and Rs. 2,000 under the Coal
Mines Provident Fund Scheme are deposited
with the Government. Public Sector Bonds
are issued and peopje are asked to invest
their mooey in these bonds for which they
would be paid interest at  the rate of
15 per cent 16 per cent and 17 per cent
and they would not be esked to disclose
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their source of income. They would also
be granted exemption from payment of
income tax. Even the black marketeers are
proposed to be paid interest at the rate of
15 to 17 per cent and the poor workers,
who have made a huge contribution of
Rs. 15,500 crores in the economy of the
country from their hard carned money have
never been paid interest at this rate. After
s0 much hesitation an arrangement has oow
been made to pay them only 11 per cent
interest, but | am of the view that pza:.inent
of 11 per ¢'nt interest is not enough and
this rate of interest will have to be increased.
I would, therefore, like 10 suggest that
workers should be paid at jeast the same
rate of ioterest ie. 1S to 17 per cent on
their hard ecarmed mooey which is being
paid on the Publc Sector Bords. Workers'
interest should not be ignored.

(Erglish)

MR DEPUTY SPEAKER : You may
please continue on Monday next.

MR. DFPUTY SPEAKER : The House
will now take up Private Members' Business.
Bills for Introduction.

[ Expli, )

PROHIBITION OF RELIGIOUS, COM.-
MUNAL AND SECTORAL POLITICAL
PARTIES BILL®*

SHRI THAMPAN THOMAS (Maveli-
kara) : | beg 10 move for leave 10 introduce
a Bidl to provide for prohibition of the
formation of religious, communal and

sectoral political partees.

MR. DEPUTY SPEAKER: Motion
moved :

“That Jjeave be granted to introduce
a Bill to provide for prohibition of
the formation of religious, Communal
and secioral political parties.”

SHRIG M. BANATWALLA (Ponnani) !
Mr Deputy Speaker, Sir, | rise to oppose

e —— R ——
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this motion for leave to introduce the Bill,
1 submit that the Bill is a politically taioted
Bill.

MR. DEPUTY SPEAKER : What is
the objection that you bave ?

SHRI G. M. BANATWALLA : That
is the objection Iam raisiog.

MR. DEPUTY SPEAKER : You have
only to mention the grounds; do not give a
detailed speech.

SHRI G. M. BANATWALLA: You
have not even heard me. | have ooly spoken
one sentence and you have s'arted sermonis-
ing me. .

‘ MR. DEPUTY SPEAKFR : You bave
10 go according to the rules. Do not make

a speech,

SHRI G M. BANATWALLA : Please
give me a single instance where 1 have
flouted the rules in this House. I yield to
none in my objective 10 eradicate communa-
lism which is prejudicial t0o communal
barmony or the unity and integrity of our
country and the democratic system, but the

present Bill does not take this particular -

point into consideration The mover of the
Bill will be satisfied if on'y a particular
type of organizations sre banned from
entering the political field, but there may
be organizations not entering the political
field and yet they may be preaching
communal disharmony and  hatred .

(Interruptions). 1 am pot going into the
details of it.

SHRI SHANTARAM NAIK (Pansji) :
Is he challenging the competence of the
Parliament ., (Interruptions)

SHRI G. M. BANATWALLA - Yes, I
am coming 10, that . (lnrerruptions). My
notic. is there in his hands and | am

fltvelovidcthnt point. '

Even the so-called secular parties will
be following policies which are prejudicial
to communal harmony, unity and integrity

~ of the country. Therefore, banning of parti.
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cular types of political parties irrespective
of the policy that they may pursue is
defective and in violation of the consti-
tutional provisions. It also shows that the
Bill is politically tainted and motivated not
by considerations of the unity and integrity
of the country, but solely motivated with
considerations of political expediency. As 1
have given you in my notice, 1 submit, that
the Bill is in violation of Article 19 of the
Coostitution which guarantees the Funda-
mental Right to form associations. It is
also violative of various other provisions
of the Coostitution. Even the Supreme
Court ... (Interruptions),

SHRI SHANTARAM NAIK: On
merits no objection can be muised at this
stage. He can mise objections at the intro-
duction stage only on the ground of compe-
tence.. (/nterripiions). He has  started
arguing on the substance of the Bull

SHRI G. M. BANATWALLA: For
all the reasons stated by me, the Bll » in
violation of Article 19 and other provisions
of the Coastitution ...(/aterruptions).

SHRI G. G. SWELL (Shillong) : I rise
on a point of order, | would like a clear
ruling from you whether at the stage of
iotroduction of the Bill we can discus the
merits of the Bill. '

'
MR. DEPUTY SPEAKER : We cannot.

SHRI G. G. SWFLL : Then. be is out
of order. Picase rule cut. | have alswo sat in
that chair. | know what is being done. You
have 10 give a clear ruling.. (Interraptions).
Sitting there and waving your fingens like
that does not mean anything.

(Interruptions)

MR. DEPUTY SPEAKER : You pleas
finish, Shri Banatwalla. |

SHE]I G. M. BANATWALLA : Sir, all

these remarks that your moving your hands
does npote mean anything have come on
record

(Interruptions)
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MR. DEPUTY SPEAKER : No, no.
You forget sll that. His argument is that
you cannot discuss the merits and demerits
of the Bill. That is what he is telling. | am
also accepting that., This is my ruling. You
cannot discuss the merits and demerits of
the Bill now,

SHRI G. M. BANATWALLA : Wher
ever | do so, you please stop me, The point
1 am raising is that for various reasons lh.ll
I bhave placed before you the Bill is in
violation of Article 19 of the Constitution...

* (Interruptions)

MR DEPUTY SPEAKER : That & all.
That is the point. You may stop with that.

SHRI G, M. BANATWALLA : Then
there is the Supreme Court ruling also...

MR. DEPUTY SPEAKER : It is not
Decessary Lo quote it now, -

SHRI G. M. BANATWALLA : Why not ?
According (0 the Supreme Court observa-
tons 0 Madras versgs V. G. Row (1952)
SCR 597, ower-riding s basic freedom
guarantecd 10 the citizen cannot receive
jdicial approval as a general patigrn of
resirption oo fundamental rights. 1o view of
these observations | appeal 10 the mover of
the Bl 0o withdraw his motion 10 seek
leave for introduction of the Bill, though |
have no hope of his seeing dny reason in
this particular thing, because it is moved as
political expediency. Anyhow | nppu‘l o
him to withdraw the Bill, Failing which |
have 10 appeal to this House to throw the

motion owul,

SHRI RAJ KUMAR RAI (Ghosi) : Sir,
be has the cheek 1o say all those things.

SHRI G. G SWELL : He is speaking
with his tongue in cheek !

. (Imterruptions)

SHRI THAMPAN THOMAS: My
learned friend is objecting to the introduc-
tion of this Bil not on any technical ground
but o0 & substantive basis, which can be
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discussed in this House later. Secondly, the
Preamble of our Coostitution says that ours
is 8 soveteign, socialist, secular, democratic
republic. The very words are “secular demo-
cratic republic’ and we require a bill of this
Dature in our present context.

Moreover, the President in his Address
1o both the Houses of Parliament bad
promiscd that therg would be action to curb
communal activities in this country, The
Prime Minister while replying io this House
on 3rd March, pointed out that politics has
10 be delinked from commupalism and that
steps would be taken to that effect. In the
Rajya Sabha also, the Prime Minister swore
that such steps would be taken. Also, I need
Dot go into the various aspects of the present
conditions through which our country s
Passing now with growing communalism and
all that in various parts of our country. So,
I thought that this bas to be a subject matter
of discussion by this House and proper guide-
lives and proper methods have o be
formulated by this House. That is why |
brought forward this Bill before this House.

What s provided in Article 19 is
freedom of association. That does not mean
freedom to from political parttes on a
communa! basis just like in Pakistan or
elsewhere in the world. It is pot permissible
in this country. Jt never happened in this
country that freedont 1s given to Oorganise
political parties on the basis of communa-
lism. Article 19 provides only the guarantee
to form association. Political parties have
beco a subject matter of discussion in (his
House and 1be sovercign powers of this
House bave been extolled even in the last
session of this House when we brought out
an ameodment that defection from a political
party 10 another is a subject matter of
legislative competence of this House. There-
fore T submit that it is within the legislative
competence of this House to regulate a
political party in the larger interests of the
guarantees given in the Constitution. There-
fore, this Bill is in order and this has to be
discussed io detail in the present context.
This is very much required.

MR. DEPUTY SPEAKER : The guestion
is:

“Mhnnbemnﬁdlointrodm a
Bill to provide for prohibition of the
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formation of religious, communal and
sectoral political parties.”

The motion was adopted.

SHRI THAMPAN THOMAS : I intro-
duce the Bill.

15.40 brs.
CONSTITUTION (AMENDMENT) BILL®

{English)
(lnsertion of new articies 4A_ 4B and
4C, etc)

SHRI SHANTARAM NAIK (Panaji) :
beg to move for leave to iniroduce a Bill
further to amend the Coastitution of India.

MR. DEPUTY SPEAKER : The question
is :

““That leave be granted to introduce a
Bill further to amead the Coastitution

of India™

The mqtion was adopted.

SHRI SHANTARAM NAIK : | iotro-
duce the Bill.

CONSTITUTION (AMENDMENT) BILL®

| English)
(Amendment of Eigth Schedule)

SHRI SHANTARAM NAIK (Papaj):
1 beg to move for leave to introduce a Bill
further to amend the Coastutution of lodia.

MR. DEPUTY SPEAKER : The qustivn
is:

““That leave be granted to inirolu.e a
Bill further to amend the Coa t1iut.on
of India"

+ The motion wa;s adopted.

SHRI SHANTARAM NAIK : | introduce
the Bill.

| — i i
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15,41 brs,

PREVENTION OF INSULTS TO NATIO-
NAL HONOUR (AMENDMENT) BILL"*

|English)
(Amendment of Section 2)

SHRI SHRIPATI MISHRA (Machhli-
shahr) : | beg to move for leave 10 introduce
a Bill to amend the Prevertion of lnsults to -
National Hooour Act, 1971.

MR. DEPUTY SPEAKER : The Qques-
tion is :

“That leave be granted (o introduce 8
" Bill to amend the Prevention of lasults
to Natiooal Hooour Act, 197"

The motion was adopted.

SHRI! SHRIPAT! MISHERA : | introduce
the Bill

CONSTITUTION AMENDMENT. BILL®

(English)
(Substitution of pew article for articie 371)

SHRI  BANWARI LAL PUROHIT
(Nagpur) : | beg to move for leave to jotro-
duce a Bill further to amend the Constitution
of India.

MR. DEPUTY SPEAKER - The qu estion
"

"“That leave be granied to introduce a
Bill further to amend the Coastitution
of India"’

The motion was odopted

SHRI BANWARI LAL PUROHIT : 1
introduce the Bill.

-
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